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1670. SHRI KRISHNA CHANDRA 
HALDER:

SHRI SHASHI BHUSHAN:
Will tip Minister of INDUSTRY 

AND CIVIL SUPPLIES be pleased to 
state:

(a) whether Government have told 
the Multinational Corporations to 
open industries and diversify their 
trade in India; and

(h) if so, the main features of the 
policy in this respect?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. MAU- 
RYA): (a) and (b). The existing In­
dustrial Policy of the Government as 
notified in the Press Note dated the 
2nd February, 1973 specifies the areas 
in which and the conditions under 
Which the multinational corporations 
will be eligible to participate in and 
contribute to the establishment of in­
dustries in the country.

Prior permission of the Reserve 
Bank of India under Section 29 of the 
Fb reign Exchange Regulation Act, 1073 
Is required to be obtained by all com­
panies coming within the purview of 
the said Section to expand or diversify 
their industrial or other activities 
The applications received in this regard 
by the Reserve Bank of India are 
dealt with under the Guidelines for 
administering Section 29. FERA which 
have been laid on the Table of the 
House on 20-12-1973.

Scheme for Welfare of Backward 
Classes

1671. SHRI SHANKERRAO SAV­
ANT: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whethe- nnv scheme has been 
prenared and machinery set up to 
look Hlter the welfare of Scheduled 
Castes. Scheduled Tribes and other 
backward classes and nomadic tribes;

(b) U «o* wtoat are fhoae innnifir 
and the machine*? set up to bnple- 
ment the schemes; and

(c) the effort* made during the Hut 
three years to look after the weftare 
of these three classes ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) to (*). 
Various schemes under Central/Cent­
rally Sponsored Programmes and State 
Sector are being implemented for the 
welfare of Scheduled Castes. Scheduled 
Tribes, other Backward Classes Denoti­
fied Tribes, Nomadic and Semi-Noma- 
dic Tribes. The schemes taken vp 
during the last three years (1873*74 to 
1975-70) are given in the statement 
laid on the Table of the House. [Placed 
in Library. See No. LT-10536/76]. 
These schemes are being executed by 
the States/U.Ts.

However, under the scheme of post* 
matric schcdarsrip, the Ministry of 
Home Affairs has set up a oilot pro­
ject at Gauhati in Assam which is 
looking after direct disbursement to 
post-matric scholarships to intcr-State 
students belonging to Scheduled Castes 
and Scheduled Tribes, coming from the 
adjoining States like Assam, Megha­
laya, Tripura, West Bengal, Arunachal 
Pradesh, Mizoram ■etc. Under the 
scheme Coaching and allied Schemes, 
the coaching-cum-guidance centres are 
being run through the D.G.E.&T. and 
necessary funds are provided by this 
Ministry. The scheme of aid to volun­
tary organisations; of all India charac­
ter Is also operated by this Ministry.

During these three years, the amount 
of Rs. 170.48 crores would have been 
speni on these schemes

Assistance to Fisheries Cooperatives
1672. SHRI VARKEY GEORGE; Will 

the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a) whether the National Cooper*-* 
've Development Corporation has fok*
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avMedi certain schemes to give finan­
cial assistance to flaberiet cooperatives 
In Kerela; end

(b> if so, the mam features thereof?
THE MINISTER OF STATE IN THE 

MINISTRY OP INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. C. 
GEORGE): (a) and (b). The National 
Cooperative Development Corporation 
he# formulated a general scheme of 
assistance to fisheries cooperatives for 
expanding their production and mar­
keting activities, establishment of pro* 
cessing units as well as service/repair 
centres, for mechanised boats and other 
equipment, construction of godowns/ 
sheds, setting up of technical and pro­
motional cells m the National/State/ 
Regional cooperative fisheries federa­
tions, preparation of project reports, 
for establishing processing units and 
also for training of technical manage­
rial personnel of fisheries cooperatives. 
The Corporation’s assistance will be 
given to cooperatives through respec­
tive state governments. The Corpora­
tion ha« not so far received any pro­
posal from the Kerala Govermrent for 
assisting fishery cooperatives in that 
state On receipt of proposals from 
the State Government the Corpora­
tion will consider giving assistance
UN Report on Multinational Corpo­

rations in India
1671 SHRI SOMNATH CHATTER- 

JIE Will the Minister of INDUSTRY 
AND CIVIL SUPPLIES be pleased to 
state*

(a) whether Government have 
studied the UN reports on Multi­
national Corporations;

(b) if so, the reaction of Govern­
ment thereon; and

(c) steps being taken to restrict the 
spheres of operation of these corpo­
rations in India?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
'CIVIL SUPPLIES (SHRI B. P MAU- 
RYA): (a) Yes, Sir.

(b) and <c). Government’s policy 
towards foreign investment and colla­

boration including collaborations vuth 
multi-national corporations is highly 
selective. Import of foreign capital 
and technology is permitted m sophisti- 
cated fields of industry in which tech­
nological or critical production gaps 
exist Foreign investment, where 
considered necessary, is normally res­
tricted to 40 per cent.

Through a proper screening of exist­
ing as well as future foreign invest­
ment and collaboration, the operation 
of multi-national corporations are mad& 
to conform to national priorities.

Various existing Acts and Regula­
tions of the Government provide for 
adequate controls over the operations 
of the multi-national corporations in 
India. These Include Foreign Ex­
change Regulation Act, 1973, Capital 
Issues (Control) Act, 1949, Industries 
(Development and Regulation) Act, 
1951, the Monopolies and Restrictive 
Trade Practices Act, 1<*69, and Com- 
pames Act, 1956 According to the 
Industrial Licensing Policy Statement 
of February, 1973, foreign majority 
companies are eligible 1o participate m 
the areas specified in Appendix I and 
export-oriented industries Foreign 
companies coming up for expansion or 
diversification are required to associate 
Indian capital m accordance with the 
dilution formula announced by the 
Government

Setting up of a Television Centre at 
Bangalore

1674 SHRI P R SHENOY Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased +o state

(a) whether there is a demand 
from the people and Government of 
Karnataka for the establishment of a 
television centre at Bangalore, and

(b) if so, the reaction of Govern­
ment thereto *

THE DEPUTY MINISTER IN TUB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) Yes, Sir. Certain
communications on this subject were 
received.




